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Preunta Hcsi'ble Mr,Justic. A.lçChattexj ee,Vice.Qiaiman, 
Ho&b3.e Mr. M,S.Mukherj c,Adntnjstratjve Member, 

trite of Orders 27.6.97. 

For the petitioneri Mr.i1. 	lny, consol. 
For the responderts* Xre P.C.3aha4couzisel. 

the 
30th si3cs appear. Ldcounselis suit that 1l/cases are 

analogoUs. 

Hearing the ld.couusel for both the parties dnd on 

perusal of the applicit..on d imxures, Wa cons.Ldzr th ce 

(exet Z)no.350/92) as Lit case for adjudication. Th 
applction is acc3riingly admitted, Respondents shall file  
reply at least a week before the next date. 

We also direct that the ove-mentione4 matters 
jniidjnj QA no. 350 of 1992 h&.1 be fixed for 1.rin 

on 1.10.97. 

K. 8.Mukherj ee) (A.K,Chatterj ee) 
Vi ce..Qgaj rTnan. 




